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Bin
mnd although the Minister of Com
merce is busy in conversation with kis 
friend, the Deputy Minister of Plan
ning, I must say that I am raising a 
very important issue which must 1m 
xaced by our Government right now, 
if we are going not to barter away 
our economy to foreign interests. We 
are also contemplating to put up big 
steel plants. Thank God, in the steel 
industry, Indian interests are there, 
and future steel plants will alao be 
under the full control of the Govern
ment of India. But I must warn Grov- 
ernment that wherever there is suiy 
question of participation or domination 
by foreign interests— maybe in one or 
more of the steel companies— ît must 
take a lesson from this report of the 
Tariff Commission and develop the 
steel industry in such a way that we 
have not to face this situation.

Now, this report has made a definite 
recommendation about setting up a 
pilot project for the manufacture «f 
tyres and tubes, and giving special 
assistance to Indian enterprise wish
ing to enter this iield. I would like 
to know from the Minister of Com
merce what step Government is taking 
in regard to this recommendation—  
b< l)— of the Tariff Commission.

Now, I have taken so much time 
on this report because in two more 
reports which are now before the 
House in the form of these Bills, the 
Tariff Commission has been at pains 
to mention that in respect of these 
industries, Government will have to 
take special measures for the proper 
development of these industries. One 
is the aluminium industry and the 
other is the alloy, tool and special 
steels industry. What surprises me 
mosj is----

Mr. Chairman: Order, order. The
hon. Member has d ^ t  with two indus
tries. Now he is going to touch upon 
a hew industry. I am very doubtful 
if-th e  House will agree to sit more 
than five minutes after 6 p.m .

Shri, Karmarkar: I think he will
flnidi in tw® minutes.

Shri Baiisal: I will try. Or I will 
come tomorrow, i l  I can.

Service Commission

Mr. Chakman: Is, the hon. Member 
coming tomorrow?

Shri Bansal: I cannot say. I ant 
busy in another place.

Mr. Chairman: If he is in a position 
to come tommorw, he will continue 
his speech tomorrow.

COMMITTE ON PRIVATE MEM
BERS’ BILLS AND r e s o l u t i o n s : 

FoR xy-FiR ST R e p o r t  

Shri Aitekar (North Satara); I beg. 
to move:

“That this House agrees with 
IJie Forty-first Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 6th December, 1955” . 
Shri M. L. Dwivedi has got 2 hours 

and 26 minutes for his Resolution. In 
the remaining 4 minutes, Shri Rag»hu- 
bir Sahai will be on his legs after 
moving the second Resolution on the 
order paper. As for the other Resolu-- 
tions, the allocation of time is men
tioned in the Report. I request that 
the House accept this motion.

Mr. Chairman: The question is: 
“That this House agrees with 

the Forty-first Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 6th December, 1955” ..

The motion was adopted.
Shri M. L. Dwivedi: We have taken) 

7 minutes already. The balance of 
time for my Resolution is 2 hours and. 
26 minutes,

Mr. Chairman: He will have the fu ll 
time.

RESOLUTION RE INDUSTRIAL- 
SERVICE COMMISSION— contd.
Mr, Chairman: The House will now 

resume further discussion of the 
following Resolution moved by Shri 
M. L. Dwivedi on the 25th i‘?ovember 
1955:

“This House is of opinion liiat 
an Industrial Service Commission 
on the lines of the Unon Public 
Service Commission be established
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[Mr. Chairman]
for the purpose of recruiting 
qualified and suitable persons for 
Government works, industries and 
other institutions.”
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Shri K. K. Basu (Diamond Har

bour): This is a subject which vitally 
concerns the Ministry of Producticai. 
We have here neither the Minister of 
Production, nor the Deputy Minister 
nor the Parliamentary Secretary. I 
find only the Deputy Minister of 
Home Affairs present here.

The Deputy Minister of Home 
M a irs  (Shri Datar): I represent the 
Production Ministry as well.

Dr. Lanka Sundaram (Visakhapat- 
nam): How do you represent?

Shri T. B. Tittal Rao (Khammam): 
There must be at least one Cabin^ 
Minister present when discussion on 
Private Members’ Business goes on. 
This is now going on for practically 
every session.

Mr. Chairman: I am very sorry, I 
do not appreciate why the hon. Mem
ber requires one (Cabinet Minister. 
A t the same time, it has been empha
sised over and over again in this 
House that as many Ministers as pos
sible must be here, because the acti
vities of departments of Government 
are inter-related. One subject deal
ing with Home Affairs may also be 
related to other subjects. If as many 
Ministers as possible were here to 
listen to the points made in this 
House, it would be better for the 
House and for the Ministers them
selves, because various suggestions 
are given here which certainly will 
be useful if they are followed. I 
would, therefore, expect that on all 
these occasions as many Ministers, as 
possible should be here.

The Minister of Commerce* (Sbri 
Karmarkar): As many as possible we 
are here.
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Mr. Chairman: There are three
Ministers here, though the Minister 
of Production is not here now.

Shri K. K. Basu: Not even the Par
liamentary Secretary to the Minister 
of Production is here.
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fetTRT ^  ^  m H itn

^  3fr ^nfhH ^  ^

f f  «ft OT ^ ^  :
“Now that the Government of 

India are committed to p<^cies 
of economic development and 
there is to be also a nationalised 
Bector in industries, the creation 
of a specialised service visualised 
in the statement of Industrial 
Policy of 1948 has become u rg^ t. 
In this the Government of India 
Mdd:

‘Such a service is needed for 
providing suitable personnel for
(i) the departments of the C « i- 
tral and State Governments deal
ing with economic matters, and
(ii) the nationalised industries.’

We recommend that early steps 
be taken to constitute such an 
Economic Service. Selection may 
have to be made in the first 
instance from the existing servic
es on the basis of specialised aca
demic training and administra
tive experience; also if possible 
from the ranks of business and 
trade, provided that suitable men 
with the requisite basic training 
and experience can be found/*

I «TPT %  apfiTcft #

^  ^  ^  I frftE,

W ^ ^ t ^ ^  ^  
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’srrf̂  ^  |  ^  #
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fe r r  wnr 1 ^  trip

f̂ f̂ TT % •

“For the management of State . 
'^undertakings, recruitment should 
be made from people experienc
ed in business, commerce, indus

try and trade so that these under
takings may be run on efficient 
business principles and practices. 
The Committee had also suggest
ed that a conmion cadre of offi
cers for the management of these 
undertakings should be constitut
ed with the designation of “The 
Indian Cocnmercial and Indus
trial Service”. As the State In
dustrial Undertakings are being 
constituted in large numbera and 
fairly rapidly, the Committee 
ccMisider that a decision should be 
taken by Government in this mat
ter very early and that the recom
mendation should be implement
ed without further delay.”

TT 5̂flT W
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^  t ..............
Shri K. HL Basn: It seems that tiie 

Hinisters are quarrelling among 
themselves.

Sardar Hnkam Singh (Kapurthala- 
Bhatinda): Now, you have got pro
duction, consumption, distribution, 
etc.

An Hon. Member: There is now an 
invasion of Ministers!

Mr. Chairman: The hon. Member
may proceed.

lf\f 15̂ 0 WSRTT

fapRrr*ft ^  ^  ^  t  I
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composed of persons having experience 
in the fiald of business management
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Mr. Chaimuui: Resolution moved:
‘This House is of opinion that 

an Industrial Service Commission 
on the lines of the Union Public 
Service Commission be establish
ed for the purpose of recruiting 
qualified and suitable persons for 
Government works, industries 
and other institutions.”
I would lika to know which of the 

amendments are going to be moved.
Shri Shree Narayan Das (Darbhanga 

Central): I beg to move:
That for the original Resolution, 

the following be substittited;
“This House is of opinion that 

a Committee be immediately ap
pointed to examine and consider 
the necessity, desirability and 
feasibility of having separate 
Industrial Service Commission on 
the line of the Union Public Ser
vice Commission for the purpose 
of recruiting qualified and suitable 
persons for government indus
trial undertaking together with 
the question of creating an al] 
India Economic Service.”
Shri B. K. Das (Contai): I beg to 

move:
That for the original Resolution, 

the following be substituted:
“This House is of opinion that 

with a view to recruiting qualified 
personnel for Government Indus
trial undertakings and such other 
mstitutions early steps be taken 
for implementing a programme . 
of proi>er education and train
ing.”
Mr. Chairman: There is an amend

ment in the name of Shri Bogawat but 
he is not here. Is Shri K. K. Basu 
moving his amendment?

Sltti K. K. Basn: I want to move
my amendment with a slight altera
tion.

Mr. Chairman: What is the altera
tion?

Shri K. K. Basn: It is almost noth
ing. Because I wrote in a bad hand 
the office could not perhaps decipher 
it. I want the words ‘technical prob
lems* to be added after the words' *...

Mr. Chairman: These words are to be
added after the words ‘ ---- business-
management.* The rest of it stands a» 
it is.

Shri K. K. Basn: I beg to move: 
That for the original Resolution, th e 

following be substituted:
“This House is of opinion that 

an Industrial Service Cadre 
should be established and there
fore an Industrial Service Com
mission on the lines of the Union 
Public Service Commission, com
posed of persons having experience 
in the field of business manage
ment, technical problems and 
industrial labour but, not members 
of permanent Administrative 
Service, be established for the 
purpose of recruiting qualified 
and suitable persons of different 
categories for Government works, 
industries and other institutions.**
Mr. Chairman: Is Shri Chowdhury 

moving his amendment? I find that 
his amendment is just the same as 
the Resolution.

Shri N. B. Chowdhury (Ghatal): 
There is a slight modification. In the 
original Resolution it has been sug
gested that the Commission be estab
lished on the lines of the Union 
Public Service Commission; I want a 
Commission of the same status and 
not exactly on the same lines. There 
is another a lt^ tio n  towards the end 
also. In the o^ginal Resolution it is 
‘ ---- recruiting qualified and suit
able persons..........* whereas I want it
to be..........recruiting suitable persons
..........’. The idea may be to recruit
persons— students or graduates— f̂or 
the purpose of training etc. as sug
gested in the amendment moved by 
Shri B. K. Das.

Mr. Chairman: I do not find any 
difference whatsoever. The word 
‘qualified’ has been deleted. I do not 
think the hon. Member wants that 
qualified persons should not be re
cruited and that unqualified persons 
should be recruited. A ll that it says 
is this. Those who are not qualified
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[Mr. Chairmanl 
but who are suitable— they may also 
be there. The words ‘qualified and 
suitable’ are there. So, suitable’ per
sons are also included. Supposing a 
person is not qualified yet suitable, he 
can certainly be recruited. The 
amendment is out of order. I pre
sume he wants to speak, and I shall 
see that he gets his chance. The other 
three amendments are now before 
the Hou-je along with the Resolution. 

Dr. Lanka Snndram rose—
Shri Shree Narayaa Das: On a point 

o f  order. This Resolution is against 
4he constitutional provision.

An Hon. Member: Then it affects 
the amendment also.

Shri Shr«e Narayan Das: Yes. If
the Resolution falls, the amendment 
also will go. Under article 309 of the 
Constitution the powers are given. It 
reads:

“Subject to the provision of 
this Constitution, Acts of the ap
propriate Legislature may regulate 
the recruitment, and conditions of 

‘Service of persons appointed, to 
public services and posts in con
nection with the affairs of the
Union or of any State..........”
Although the Parliament is entitled 

to make provisions subject to the 
provisions of the Constitution, under 
article 315, there is some restriction. 
It reads: ^

“Subject to the provisions of 
this article, there shall be a Public 
Service Commission for the Union 
and a Public Service Commission 
f o r  each State.”
This Resolution suggests the ap

pointment of another Public Service 
Commission and as such it is against 
this provision. We may amend the 
Constitution and have a third Com
mission and that will be in order but 
so long as this stands I think its con
sideration is against this provision.

An Hon. Member: What about the 
Hailway Public Service Commissions?

Mr. Chairman: Order, order. The 
.point of objection seems to be this. 
IThere can be two kinds of Public Ser

vice Commissions— not one for each 
State and one for the Union.

Shri Shree Narayan Das: So far as 
the Central Government is concerned 
there is one UPSC for the recruitment 
of officers, etc.

An Hon. Member: Not for the rail
ways.

Shri Shree Narayan Das: I do not
know whether the Service Commission 
for the Railways has been constituted 
under any law or not

Mr. Chairman: Order, order. If the 
hon. Member will look into the reso
lution he will find that there is no 
mention as to whether there w ill be 
one commission or two commissions or 
as to what will be the nature of Hie 
commission; whether that will go into 
the matter of State Services also or 
only the Union Services alone and all 
that. There is absolutely no mention 
about that point. It is only a general 
commission and its services may be 
confined to the Union. If the com
mission is to be on the lines of the 
Union Public Service Commission it 
may only apply to the Union. So far 
as the resolution goes it does not 
differentiate between the State Gov
ernments and the Union. There is no 
mention made by the mover of the 
resolution. This may apply only to 
the Union. It does not say that the 
States will not be able to have their 
own commissions or that this com
mission will go into the qualifications 
or the suitability of persons employed 
in the States.

Sardar Hnkam Sln^h: That is not 
the hon. Member’s objection. It seems 
he has not understood it rightly. He 
is not objecting to having only one 
Union Public Service Commission and 
not having State Service Commissions. 
He is not asking for two service com
missions, one for the Union, and one 
for the States. What objection he has 
taken is that there could only be one 
Union Public Service Commission ahd 
not two. This resolution is moved 
with the object of establishing another 
Union Public Service Commission.

Shri BL L. Dwivedi: It is not 
**Union”.
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Sardar Hnkam Sin^h: But, this is 
the objection of the hon. Member.

Mr. Chairman: The hon. Member,
perhaps, better understands his own 
objection. He says: "No”. A t the same 
tim e__

Shri M. L. Dwivedi: Sir» the hon. 
Member is perhaps not aware that 
there is already another Public Ser
vice Commission under the Railways 
and the word “A ” grammatically does 
not mean “only one”.

Shri Datar: Sir, I would like to 
submit that there is no Public Service 
Commission under the Railways and 
it is only a departmental selectfon 
committee popularly called The Rail
way Service Commission.

Shri Shree Narayan Das: So far as 
this Parliament is concerned, under 
the Constitution there is a Union Pub
lic Service Commission and there are 
separate State Public Service Com
missions as also Joint Service Com
missions where some State Govern
ments agree to have one. Here, what 
the hon. Member wants—although he 
is not explaining it, I gathered from 
his speech— is an Economic S e ^ c e  
Commission as has been su p p orts by 
many persons and so many commit
tees. In his resolution he has sought 
for the establishment of a Public Ser
vice Commission. I think that is 
against the Constitution. The Con
stitution envisages that there shall be 
only one Public Service Commission 
and under that provision the Parlia
ment is entitled to lay down by laws 
certain procedure for recruitment, 
conditions of service etc. Therefore, 
the Parliament is entitled to create a 
Service just like the All India Admini
strative Service, A ll India Police Ser
vice etc. We can also create an AU 
In< â Economic and Social Service 
like that but so long as this provision 
in the Constitution stands we cannot 
create another Union Public Service 
Coifmiission for the recruitment of 
officers, examinations and other pur
poses. .Therefore, my submission Is 
that under the present provisions of 
the Constitution this resolution goes 
against the Constitution,
464 L.S.D.

Shri Datar: May I point out that, 
unfortunately, the wording is not ver/ 
clear. The resolution says:

“This House is of opinion that 
an Industrial Service Commission 
on the lines of the Union Public
Service Commission__ ”
So, you would find that here he 

wants another Union Service Com
mission .

Some Hon. Membets: No, n a

Shri Datar: “On the lines of the
Union Public Service Commission" 
means what?

Shri IL K. Basu: “On the lines”
means “On the lines”.

Mr. Chairman: Why should there
be so much interruption? Let the 
hon. Minister proceed.

Shri Datar: My submission is that 
on the lines of the Union Public 
Service Commission he wants another 
commission, naturally, for the Central 
Services of the Government under
takings. It is not for States. Let us 
be very clear that so far as this reso
lution is concerned it does not deal 
with the States at all nor the State 
industries or other concerns because 
the Parliament can deal only with the 
concerns of the Government of India 
or in which the ^ v e m m e n t of India 
are interested directly or indirectly. 
Therefore, so far as we are concerned 
we have got the Union Public Service 
Commission and article 315 clearly 
says that “there shall be a Public 
Service Commission”. The word “a” 
means one Public Service Commission. 
My friend Sardar Hukam Singh, is 
right in saying that we cannot have 
more than one Union Public Service 
Commission, We have already got 
one Union Public Service Commission 
and, therefore, the question that arises 
is whether this particular resolution 
which desires the institution of another 
Service Commission on the lines of the 
Union Public Service Commission goes 
against the provisions of the Consti
tution. So far as the expression “on 
the lines” is concerned, it relates to 
the structure of the Commission. But, 
it does not in any way mean that tiierc 
should be only one Public Service



2049 Resolution re Industrial 9 DECEMBER 1955 Service Commission 205O

[Shri Datar]
Commission. The resolution clearly 
wants two commissions— one is natu
rally the Union Public Service Com
mission and the other is an Industrial 
Service Commission. You w ill find, 
Sir, that here the words have been 
used in such a vague way, unfortuna
tely, that thereby I do not know what 
the hon. Member has in his view. 
But, taking the words as they are 
they show that he desires an additional 
Service Commission and if there is an 
additional Service Commission it 
means two commissions. Therefore, 
the objection that has been taken by 
my hon. friend is to this effect that 
so long as article 315 remains as it is 
we cannot have more than one Union 
Public Service Commission at all.

Dr. Soresh Chandra (Aurangabad): 
Mr. Chairman, the hon. Deputy Min
ister for Home Affairs has raised 
objection citing the Constitution of 
India and pointed out that according 
to the Constitution only one Public 
Service Commission should be establi
shed. But, I really do not find any 
conflict with the terms of the Consti
tution as far as this resolution is 
concerned. The provision in the
Constitution refers to the Union 
Public Service Commission whereas 
if the hon. Deputy Minister cares to 
read the resolution before the House 
he will find that it is very clearly 
stated therein:

“This House is of opinion that 
an Industrial Service Commission 
etc. etc.”
There is no mention of ‘Tublic” or 

“Union” .
Shri Datar: Is it a private commis

sion then?
Dr. Suresh Chandra: “On tihe lines 

of the Union Public Service Commis
sion” does not mean that it w ill be 
another Union Public Service Com
mission. It will only be an Industrial 
Service Commission which will deal 
with all the industries which matter 
has already been explained by the hon. 
Member who moved the resolution. 
There Is, therefore, absolutely no 
conflict with the provisions of the

Constitution at all.
Shri M. L. Dwivedi: A s I mentioned 

in my speech— and I just now told the 
Minister also— m̂y resolution relates 
only to the public projects liks Nagal, 
Bhakra and various other river valley 
projects which are directly under the 
States as well as the Centre. I visua
lise that the commission which I con
template under the resolution shall 
not be another commission just as the 
Union Public Service Commission. I 
have clearly stated that it shall be an 
Industrial Service Commission on the 
pattern of the Union Public Service 
Commission.

Dr. Lanka Simdaram (Visakha- 
patnam): You mean a high power 
commission?

Shri M. L. Dwivedi: Yes. Secondly, 
the corporations through which the 
industries are being run throughout 
India belong to States as well as the 
Centre. I contemplate a commission 
for the recruitment of personnel for 
both categories of industries whether 
they are under the States or 
under the Centre. Therefore, this is 
for the recruitment of personnel for 
various kinds of industries which are 
run by public corporations and not 
directly Government departments. S o ' 
this resolution does not come in con
flict with the Constitution and is not 
against the provisions contained there
in.

Shri Datar: May I point cut one 
thing? So far as this resolution is 
concerned 1 was surprised to hear my 
friend’s argument that it is not a Pub
lic Service Commission nor Is it a 
Union Public Service Commission. 
You will kindly read the last portion 
of the resolution, Sir, where it is 
stated;

“ ----established for the pur
pose of recruiting qualified and 
suitable persons for Government 
works, industries and other insti
tutions.” .
Therefore, I submit it is a Public 

Service Commissicm.
Shri K. K. Basu: The resolution,

as drafted, offends against article 315
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of the Constitution, if it is construed 
that this Industrial Service Com
mission is going to recruit for the 
Union Services. Perhaps, the word
ing of the resolution might have been 
modified. The intention obviously is 
that there are Government imder- 
takings which are mostly either pri
vate limited companies or are imder 
the general control of Government 
Take, for instance, the Telephone 
Factory or the Hindustan Shipyard 
or Sindri Fertilisers and Chemicals. 
Service under those compsuiies is not 
construed as service under the Union 
Government. They are independent 
autonomous bodies and their condi
tions of service are not the same as 
in other Government departments. 
This Industrial Service Commission 
is intended for the recruitment of 
personnel to those undertakings which 
are owned by the Union. If it is 
construed like that then the resolu
tion, as it is worded, can offend article 
S15 of the Constitution. But I do not 
think there is anything which can be 
construed as going against the Con
stitution. ^The maximum objection 
that can be taken against the resolu
tion is that the words “Government 
works” have been used. But those 
Government works are imder the 
Government and they are either a 
statutory corporation or a private 
limited company owned in the name 
of the President. The Industrial Ser
vice Commission can be formed for 
those undertakings which are not 
owned by the Government and for 
which people are not recruited by the 
Union Public Service Commission 
directly. Therefore, as I said, the 
maximum objection that can be taken 
is to the words “Government works” . 
If the hon. Member could amend 
those words so as to apply to the 
D.VXJ. or Bhakra-Nangal or other 
autonomous corporations, there may 
not be objection. The only objection 
is to recruit to the departmental 
things. If that modification is allow
ed- in the resolution, there w ill be 
no objection by way of offending the 
Constitutional provision.

The Minister of Production (Shri 
K. C. Eeddy)* May I point out 
another aspect of this r^olution? The

hon. Member, Shri K. K . Basu, who 
spoke just now, was referring to the 
Government industries for which 
companies have been constituted 
under the Company Law. I under
stood him to say that the intention of 
the Mefliber is to conc«itrate or 
confine himself to such of those 
xmdertakinfis and to recommend that 
an Industrial Public Service Com> 
mission should be set up in order to 
recruit proper personnel for such 
undertakings. But this resoluti<xi is 
unfortunately so worded that it 
refers to Government works, apart 
from industries and other institutions. 
The resolution has application, as it 
is worded, to such of those works of 
the Government which are depart
mentally managed. I shall give two 
instances from the Ministry of which 
I am in charge, namely, the Govern
ment Salt Works or the Government 
collieries. Government collieries and 
the Government Salt Works are de
partmentally managed and the 
recruitment thereto is even now being 
made by the Union Public Service 
Commission. So, if you accept this 
resolution as it is, such of the recruit
ment as is now being made by the 
Union Public Service Commission to 
those Government works w ill have to 
be made by the proposed Industrial 
Service Commi^ion. Then there will 
be a conflict and duplication of 
agencies and there will be Constitu
tional difficulties. So, this aspect ^  
also to be borne in mind. I imagine 
that the intention of the Member is 
that some agency should be created—  
of the type that he has recommend
ed to recruit proper personnel to 
man those industrial xmdertakings 
which have been c<mstituted as com
panies under the Company Law or 
those that have been constituted as 
statutory corporations. If the resolu
tion had confined itself to those cate
gories, it would have had some mean
ing. Because it is very widely word
ed, there is this constitutional aspect 
which has to be considered.

Shri Shree N**ray«n Das: The
resolution has been moved and Mem
bers have also moved their amend
ments and I have also moved an



2053 Hesoltttion re  Industrial 9 DECEMBER 1953 Service Commission 2054

[Shri Shree Narayan Dass] 
amendment. M y amendment is to 
substitute the resolution by the one 
that I have moved. It may be 
accepted.

Mr. Chairman: The amendments 
are there. No amendment has been 
accepted or rejected. We are con
sidering the resolution, and not the 
amendments. We have to see whether 
the resolution, as framed, is consti
tutionally correct. When any amend
ment is taken up, and when there Is 
any objection, that w ill be the occa
sion to go into those amendments. 
Further, I have to see whether the 
amended resolution, if it is adopted 
at all, is also justifiable or n ot .

Shri S. C. Samanta (Tamluk): 
There is mention of **A11-India Ser
vices” in article 312 of the Constitu
tion. It runs thus:

“Notwithstanding anything in 
Part XI, if the Coimcil of States 
has declared by resolution sup
ported by not less than two-thirds 
of the members present ana 
voting that it is necessary or ex
pedient in the national interest 
so to do. Parliament may by law 
provide for the creation of one or 
more all-India services common 
to the Union and the States, and, 
subject to the other provisions of 
this Chapter, regulate the recruit
ment, and the conditions of ser
vice of persons appoi^ t̂ed, to any 
such service” .

n iere  is provision for a similar 
(Jnicm service. I wish to draw your 
attention to this provision.

Shri Datar: May I i>oint out other 
difficulties also? I am not going into 
the merits of the resolution, but I 
would, with your permission, point 
out how the acceptance of this resolu
tion would land Government in 
difficulties, and would come into 
conflict with the actual Acts passed 
by Parliament.

Mr. Chairman: So far as the diffi
culties are concerned, unless he feels 
that the resolution is barred by the 
Cdii^itution, that is a different 
n ic ^ r . The fact that there w ill be

difficulties for the Gk)vemment in 
accepting the resolution is a point in 
favour of not accepting it. But the 
question that there wiU be difficulties 
is a point which I cannot consider. 
The point of order is confined to the 
sole fact whether it is constitutionally 
possible to have more than one Public 
Service Commission or not

Shri Datar: I w .̂? pointing out that, 
assuming that this resolution is 
accepted, it would go against the pro
visions of the various statutory Acts 
according to which certain bodies 
have been established. It would also 
go against the Companies Act, be
cause a number of companies have 
been started imder the Companies 
Act. This aspect wiU also have to 
be borne in mind.

Mr. Cliairman: The resolution, in 
effect, has the same background as 
article 315 of the Constitution where 
it is stated that there should be a 
Union Public Service Commission. 
That IS the central idea. Today, all 
the services have to go to the Union 
Public Service Commission in matters 
of recruitment, etc. Therefore, the 
provision in the Constitution is of 
paramount importance and we can
not go against it. A t the same time, 
the central idea behind this resolu
tion was not to have two Public 
Service Commissions. The main idea, 
as it appears from the arguments of 
the hon. Member, is, as a matter of 
fact, there may be a separate cadre 
for industrial services and qualified 
men w ill have to be selected to this 
cadre. But, at the same time, the 
resolution is so worded that it is 
very wide. It covers not only Gov
ernment works but other industries, 
corporations, etc. From that I' con

- elude that the msan idea was not to 
have another all^India Union Public 
Service Commission as we have under 
the Constitution but a Commission 
"on the lines” of the Union Public 
Service Commission. That goes to 
show that the mover of the resolu
tion does not want that there should 
be a rival Public Service Commission. 
However, I see the difficulty wliich
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has been expressed by the two hon. 
Ministers who have just now spoKen. 
The point is quite clear. What would 
happen if there was an Industrial 
Service Commission? How w ill the 
recruitment be made in regard to 
Government-managed factories? That 
means there w ill be two authorities. 
One win be the Union Public Service 
Commission with its own scope ana 
jurisdiction and another body known 
as the Industrial Service Commission, 
as proposed in the resolution. So, i  
think there is a clear disparity and 
conflict between the resolution ana 
the provisions in the Constitution, 
The central idea may be an5rtnmg, 
but the provision that he wants to 
make is certainly opposed to the pro
visions of the Constitution, namely, 
article 315. At the same time, it is 
a very important resolution. I ao 
not want to give a ruling. I want to 
hear the Law Minister on this point 
whether it is possible to have some 
sort of Commission, which may not 
act in rivalry to the Union Public 
Service Commission, but which may 
be • something like the Railway 
Service Commission— a departmental 
Commission— as has been pointed out 
earlier.

My attention has been called to 
article 312 of the Constitution by Shn 
S. C. Samanta. There also, it is 
within the contemplation of the Con
stitution that such an organisation 
relating to the selection of personnel 
for these public services may be 
constituted by the Government. It 
will not be the Union Public Service 
Commission, but something between 
the Union Public Service Commission 
and departmental heads. I do not 
know what is actually in the mind of 
the hon. Member. The Resolution 
provides for two things; one is against 
the provision in the Constitution, but 
the other part which says that it is 
for the purpose of recruiting qualified 
and suitable persons for other indus
tries and institutions is all right. 1 
would like to hear the hon. Law 
Minister on this point before decid-
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ment of a Committee 

to examine Community 
Projects and National 

Extension Sermce 
Schemas

ing finally. Meanwhile, if the hon. 
Member is convinced by the argu
ments that have been advanced in the 
House, he may just make a suitable 
change in the wording of the Resolu
tion.

Shri M. L. Dwiyedi: I am prepared 
to make a change.

Mr. Chairman: He can fiame his 
Resolution in a way which does not 
conflict with the provisions of article 
315 of the Constitution,

Shri Datar: I mggest that further 
consideration may be postponed in 
oraer to enable the Law Minister to 
give his opinion.

Mr. Cliaimian: I am coming tc
that.

Shri M. L. DwivecU: I want to
know whether it will automatically 
come up next time or w ill I lose the 
right?

Mr. Chairman: I am cominj  ̂ to that, 
with the consent of the House, I 
p o s ^ n e  further consideration of this 
Resolution imtil I have heard the 
hon. Minister of Law or until the 
hon. Member himself has amended 
or modified his Resolution. So far 
as this Resolution is concerned, the 
hon. Member does not lose his right. 
It will be put down as a part-heard 
Resolution and wiL have precedence 
over all the other Resolutions. This 
will be a part-heard Resolution and 
will top the list on the next day.

We now proceed to the next 
Resolution.

RESOLUTION RE: APPOINTMENT 
OF A  COMMITTEE TO EXAMINE 
COMMUNITY PROJECTS AND 
NATIONAL EXTENSION SERVICE 

SCHEMES 
Shri Raghnbir Sahai (Etah Distt -  

North-East cum Budaim Distt—  
East): I beg to move:

“This House is of opinion that 
Government may constitute a 
Committee or Committees consist
ing mainly of members of Parlia
ment to examine the work of




